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1. 	bother re:orters of local eeper 	ay be alloeed 
to see the jucbjmeet?Yes. 

2 • 	o 	referred to the reLo tots or at? JP 

3. 	heCher 1heir Lordseios wish to s e the 
air coy of tne judcrnerit?Yes. 
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i(.L- 	 1.0 • 	Lri bais d:l1Cdt1Oi1 uriaer section 19 ct the 

:l:nj:iitrative Tribunals ct, 1985, the Petitioner prays to 

auash the order contained in Annexures 2 and 3 irnosing Dunishment 

o the axtent of removal of the L'etitioner from service vide 

-'nexure 2 ditd 22nd June, 1983 and confirmed in ap:eal vide 

naxure 3 	t•n 17thebruarv, 1989. 

2. 	 e have h•enrd 	• R •i..; i:c 1 	c , I 	 Jnner ing 

oi 	 Lc   	•a i 	ar 	athe e:t   	 aioc;i ia 	or the 

L3nite rarcies. 

3 • 	 No counter has been filed. though Mr • swini darner 

isra prnyjfor an udjournment,we refused to grant the arne 

because of the patent illenality committed by the aut:.orities 

ich would be discussed hereunder. 

2, it is apparendy clear that copy 

.: 	na: j 	 . enclosed to the ordr of unisbm::t. 

been disaparoved b, the Hon'ble 3u eme Court in the 

c:aae of Unionof lndia Vs. iiohd. Pamzan dhan reported in rIR 1991 

C 471. t oaragranh 18 of the Judgment, theHo'b.e thief .USt iCE 

of India Mr • d .N.Mishra speak inc for the court Tas leased to 

observe as follis; 

' 	e make it clear thit wherever there ace been an 
lanuiry Officer and he has furnished a reiort to the 
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disc iolinary authority at the coclusion of the 
inouiry hold inc the aelincuent guilty of all or 
any of the chares with pr000sal for any rticu-
icr punishment or ot, the delinquent is entitled 
to a copy oa such recrt and will also be eiti±led 
to make a recreseatat ion auciost it, if he go desires 
cad non-furnishing ol the reortw Quid onaunt to 
violation of rules of natural justice ann m:ke the 
final order haL:,. a. Lo challenge hereafter 

5, 	 pp1ying the crinciples laid d•ua by heir Lordshiias 

0: the imnnYble u:rerne Court to the facts of the present case, 

we are of opinion that thero has been a failure in comr,hjance 

o: the principle of natural justice. Hance the imougriel order 

of uaisb:neiat in Annexure 2 and the appellate other contained 

innexure 3 are hereby quashed and the cc: e is remanded to 

the 3ub-I)ivisional Inspector (Postal),Cubtack Jorth ab-Jiviion, 

jah a direction that as an abundant precautionary ne•:L:ure he 

should deiivet a copy of theAepvort to the petitioner within 

15 Qlays from the 	of iceipt of a copy of the judc'ment athd 

ithin 15 days therefrom, the Petitioner would be at liberty 

to file representation to have his nay in the matter against' 

toe rantings of the enquiry oficer and witban 30 nays therefrom 

the disciolinary authority will p a s s final orders. diace no have 

:uh   	 sh  	nical roundset 	 m  

the petitioner shall not be entitlEd to backwaqes and be treated 

as hav1remcined under out off duty. 

6• 	 'bus, the application is accordingly disposed o 

levinq cl-ic parties to bear their own coats. 
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